
04"».-u\

/;§'__ . 5

7/’f’(' A ”1‘,,
,rn

9F1i‘CI‘3 01" Tm‘? Cl"l'1I".Jl1DtctA,i. M!'\GlS'l'l§/_\_'l'l'I, twt'|.\1_.A nouse coun'rs,_
Nl<1\\'I)l-‘I in l)lS'l‘Rl it C 7 7Y ' 2 ‘J CT: DUTY RQS'l'l_-IR 1"QR 'l_',l_U'Z_MON'gl‘II QIlJ,ULY1 2026-

OllI)l'IRI

.Pt!rsu:tntto the trmttlttltttivttlitttt ltctttittg ttu. .lti9R5-*)%ll'l' Cell! 2020 dated 0(i.tl(i.2026 received from the Ld. Princillill
_t51|—i¢t& Sessions Judttc (1 ‘Q51 D°ll\i. and in |'ui"tltetnni:e 0|‘ the direction rcgnrillng nperatinniilimtinn of WTC. it is hereby
orderedthat the Tt\ll\\\\'i11i13\ldi\:inl Offiects shitll huld the "Wt-elteiul 'I'ritffie Courts" nf, Pntinla House Courts. NW’ DEM
District for the month of July 2026 on the dates mentioned against their ninnes. 'l1ieludici:il Officers so deputed shall b6
assisted bl’ ‘l‘°l" '“3“l“r mall‘ i"lflL‘l10d to their mspectitie Courts. The Concerned Judicial Officers and Staff be entitled to

3,3 *i cm|1p¢,t1S.'\i0t')‘ leave for tin. duties perlurnteil on the aforesaid dates, in accordance with the applicable rule and irt§trt1¢lt011-‘-

Name of the Judicial Ofliccers Weekend 'l‘rnl'fic Court Room Nos. I
1 Courts Dates l

i I. §Ms. Vidushi Garg. Ld. JMFC (Digital Traffic Court-0i) i 05.07.2026
- 2,, ltvis. Nishi Jindal. Ld. JMFC (Digital Traffie Coun-02) 05.07.2026

Sh. Ravi. Ld. JMFC-07 1 it 1 12.07.2026
4. £7}/ls. Tabassum Khan, Ld. JMFC Mahila Court-02
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40, GF. Main Building __ ‘
—v- ‘40, GF, Main Building“ 2

..____-.___-F
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l 06. or, Main Building g __
19, FF. Main Building

121, FF, Main Building i 1
U3. GF, Main Buildingj

23, FF, Main Building
28, GF, Loekup Building

12.07.2026

19.07.2026

19.07.2026

26.07.2026

26.07.2026

s. Ms. Charan Salwan, Ld. .tMi=c-01
l 6. LSh. Shivam Gupta. Ld. Reliever Judge

2. A Sh. Katltttk Bhardwaj, Ld. JMFC-06 1
2-.._.sl___8. ‘ Sh. A1-idatnan Singh Cheema, Ld. JMFC-03

(i) The Ld. Administrative Civil Judge, New Delhi District, is requested to earmark 02 suitable courtrooms
along with requisite infrastructure for operationalization of the Weekend 'Ii'affic Courts (WIC).

(1) Any request for change of duty shall be entertained only in exceptional circumstances and shall be submitted
at least one week in advance. The concerned Judicial Officer shall arrange a suitable substitute and obtain his/her
consent before forwarding such request to the undersigned. No request received beyond the stipulated period shall
ordinarily be considered.

(iii) The Presiding Officer deputed for Weekend Traffic Courts duty shall be assisted by the regular staff attached
to hisfher Court, including Reader/Ahlmad, Stenographer and Orderly/Peon In case of deployment of an Ld_
.IMFCs/ Civil Judge! Reliever Judge, the requisite supporting staff shall be provided by the Adminigggaqon
Branch

(iv) The Judicial Officer performing WTC duty shall submit a weekly disposal report to the Qfficg of the
undersigned indicating, inter alia, the number of cases listed, number of cases disposed of, amount of fine realized
and such other particulars as may be required.

(v) The ReaderlAhlmad/ Sr. PA! PA attached with the Presiding Offieer shall ensure tim l d. , c y up ation ofproceedings and disposal of challans on CISIe-Challan Portal on th d ' 'records and mawme Status of cases. e same ay, so as to maintain accuracy of

(vi) The Branch in-Charge, Computer Branch, shall ensure availability of technical su ort t [fl bl h
during WTC functionin .The re ' ‘ta B - ll - . . pp sa- [mu es ?(-Herssmoom conduct of procfcdin qt-I151 g ers infrasuuigttu-e shall also be made available to facilitate
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No. “:7 S‘ '7/(QT. .2‘ ./2026/01 MlPH(3/New mum
_ Dilletl 11.06.2026

Lopy for-wtwderi for information and neressnry .1. um, -_

§7"I-/‘PS-“!‘~’."'

The In Registrar Gmlmillt l‘lOii'l)le lllpli (‘ttllrl of Dqihi N D ||-.1l.d.l"rin"1.lD't' ‘ '. . "“’ °Ld. M ell 1] rici 8: Sessions Judge, lit) 5, '11,;'Ha,mr, Court?’ Delhi
uctpn strict Q: Sesi J Ll . ' _

M; mo UL p|.im_ipa] ;.Jku_i; réiléegq&)T;qlIl:t’gl3Dgl;ifilSli'lCl, Pauala House Lourts. New Delhi.
Ld. Administrative C‘ ' - - 'An um Ld. ChmJudggi]fiE;;sI;§:sDgL1I1hI€1strict, Patlala House Courts, New Delhi.

'- 1g~LCJMs/JMFCs/Civil Judge! Reliever Judge, New Delhi District, Patiala House Courts, New

3- To The Ld. Secretary, NDDLSA, Patiala House Courts, New Delhi.
9. To The D.C.I‘s.,D"ajfic, New Delhi District! Soul]: -West District! West District with the request to depure

77'0f_}‘7¢‘ Naib Court on every weekend Traffic Courts under intimrtlion to the office ofundersigned
I0. The Chief Prosecutor, New Delhi District.
11. The D.C.P. New Delhi District with the request that necessary provision of transport and security for the Judi

cial Magistrate First Class (as per Rosters), deputed for duty be made.
12. P.S. to the Ld. Principal District 8; Sessions Judges, Delhi/New Delhi.
13. The In-ch arge, District Courts Web-Site Committee, 'fis I-iazari Courts, Delhi.
14. The In-charge, Computer Room, Patiala House Courts, New Delhi with the direction to upload the same on

the website.
15. The Controlling Officer, Pool-Car, New Delhi.
16. The Care Taker, New Delhi District.
17 The In~charge, Lock-up, New Delhi District, Patiala House Courts, New Delhi.0

18. The In-charge, Cash Branch, New Delhi District, Patiaia House Couns, New Delhi.
19. The In-Charge, Judicial Branch, New Delhi District, Patiala House Courts, New Delhi.
20 The Secretary, N.D.B.A. Patiala House Courts. I W
21. Office file. 0 . ‘ 4

Chief Judtcia - gtstratei
mm, Patiala Hou rt. New Delhi
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b .1‘ : ~ ; . _,j OI '1 UL C"Il:.l' JUDICIAL l'Vl/\G|S'I'lU-\'l'E,
I ‘ . . . .N1 I/ll./\ HOUSI; (.OUlll S, NEW DELHI.

/s' '- 4 ' ..
No. W lg "'&"202("C"'M""“VNPWllsllli Dated‘ 11062026

Qllllfik
l’1ll'$uaitt to the COl1lI11t1ttl("1li()I1 vil l-t - r c - - - 're ardi no _‘ . _ _ - 7 to t_ tot llfl. 3698.1-.)9G/ll" (.e|l/.2026 dated 06.06.2026C18 _ I13 _ pet tttoitrtltzattott of Vtfeelteiid Prafftc Courts (WTC)" received from the Office of the

la 1 ll . . . .impl‘:1:‘:“§li0:‘ fl3Ili~‘Jl17;fllIoii). l](‘ll1l. District Courts, the following directions are hereby issued for
o t 10\/\0(‘l\Cl‘tCl lraific Courts in the district:

couE1‘_f)o1];:l- A_d1“_“n|5lr3llVQ.Civil Judge, New Delhi District, 15 requested to earmark two suitable
s wit tin the District Court Complex for functioning of the Weekend Traffic Courts.

2. The Weekend Traffic Courts shall function on 2nd Saturdays (except when declared as a working
day) find all Sundays, in accordance with the guidelines issued by the I-Ion'ble High Court and Delhi
District Courts.

3. The office of the undersigned shall prepare the duty roster of Judicial Officers for the Weekend
Traffic Courts in advance, ensuring rotational deployment and administrative convenience.

4. The Judicial Officers deputed for Weekend Traffic Court duty shall be assisted by hislher regular
staff, who shall stand deputed for Weekend Traffic Court duty along with the concerned Judicial
Officer. In case of deployment of any .]MFCsl Civil! Reliever Judge, the requisite supporting staff shall
be provided by the Administration Branch.

5. Any request for change of duty shall be entertained only in exceptional circumstances and shall be
submitted at least one week in advance. The concerned Judicial Officer shall arrange a suitable
substitute and obtain his/her consent before forwarding such request to the undersigned

6. Branch In-Charge Computer Branch, New Delhi District shall ensure for deployment of technical
support staff! troubleshooters for any troubleshooting on all such days when the Weekend Traffic
Courts are functioning and for ensuring availability of Bar code Scanners and other technical
requirements for smooth functioning of the Weekend Traffic Courts.

7. The Judicial Officers performing duty in the Weekend Traffic Courts shall submit weekly disposal
reports to CJM Office indicating the Number of Cases listed, Number of Cases Disposed, Amount of
fine collected etc.

8. Judicial Officers and staff deputed for Weekend Traffic Court duty shall be entitled to compensatory
leave in accordance with the applicable rules and instructions.

9. Brandi In-charge, Office of the Chief Judicial Magistrate, is hereby nominated as the Nodal Officer
for coordination and monitoring of all matters relating to the Weekend Traffic Courts.

This issue with the prior approval of the Ld. Principal District 8: Sessions Judge, New Delhi District.

ll bl‘/G
(Mridz G pta)

Chief Judi ' IM gistrate
NewDelhi District, atiala ouse Courts

The concerned shall ensure strict compliance of the above directions.



i‘-
.~'1

13"‘

efi’/,

t| P

X
.1-,4

il-7'
,~ iii"

,5 s -1
(‘,2 V

/1"

4

4440

/-‘I:I

1' r

N°- ’I§V d ‘ if/2026/CJMII'lItIIN
"W D@|l1i- Dated 11.06.2026

Copy i'on\'m'cletl for lllftmllillltill and l\l‘l i--.-.,n y in mm ;_

l ‘ éhf ll-‘L R“fll-‘?""F\\‘ (3l‘l1l‘t-1!. llun'h|i- lltgli linurl of I):-lhi. New Dr-lhi. (Throug|i Ld. Principal District 8t
‘ "‘“5'"“5 Jlllllll‘. Patiala llnuse i unit, New Delltl)
Ld. l‘nnci|iai Dl5ll'lL‘l Rt St‘S5it\1ts_l||tl[;e_ 1-{(13,-[35 ||;,,,1r; (:"|_“-|5’ D9|h|_
uh P"l‘"“lll=\l Dl5ll'lt'l 8: Sessions lutlge, New Delhi District, Patiala House Courts, New Delhi.
All the Lil. P ‘ ' ' - -Id \ _ I l1it_r||mlDislrlct&Sessions Judge,Delli|
. . f ‘ ‘ “ '. “""“'*"¢"1v@ f-W11 Judiiv. New Delhi District, Patiala House Courts, New Delhi.ti. All the Ld. Chief Judicial Mngistmtt-=;_ Delhi

" All the Ld. .-\CJMslJMF(ZsI Civil Judge! Reliever Judge, New Delhi District, Patiala House Courts, New
Delhi District.

8.9 To The Ld. Secretary, NDDLSA, Patiala House Courts. New Delhi.
To 77'? D-C-PS-,Tl‘affic, New Delhi District! South -West District! West District with the request to
depute Tmjfic Naib Court on every weekend Tmffic Courts under intimation I0 the office of
rmdersigned

10. The Chief Prosecutor, New Delhi District.
11. The D.C.P. New Delhi District with the request that necessary provision of transport and security for the

Judicial Magistrate First Class (as per Rosters), deputed for duty be made.
12- P.S. to the Ld. Principal District 8: Sessions Judges, Delhi/New Delhi.
13. The In-charge, District Courts Web- Site Committee, Tis I-Iazari Courts, Delhi.
14. The In-charge, Computer Room, Patiala House Courts, New Delhi with the direction to upload the same

on the website.
15. The Controlling Officer, Pool-Car, New Delhi.
16. The Care Taker, New Delhi District.
17. The ln~charge, Lock-up, New Delhi District, Patiala House Courts, New Delhi.
18. The In-charge, Cash Branch, New Delhi District, Patiala House Courts, New Delhi.
19. The In-Charge, Judicial Branch, New Delhi District, Patiala House Courts, New Delhi.
20. The Secretary, N.D.B.A. Patiala House Courts. ’
21. Office file. V16

ulb
Chief Judi ‘ . iagistrate,

NDD, Patiala ‘ = Court, New Delhi
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